BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
2™ Floort, Jeevan Vihar Building
Sansad Marg, New Delhi - 110 001
Dated: 29" March, 2022
RTI Appeal Registration Nos. ISBBI/A/E /22/00011

IN THE MATTER OF

Gaurav ... Appellant
Vs.
Central Public Information Officer
The Insolvency and Bankruptcy Board of India
2™ Floor, Jeevan Vihar Building
Sansad Marg, New Delhi- 110 001. ... Respondent
ORDER

1. The Appellant has filed this Appeal dated 23* March 2022, against the response of the
Respondent dated 3™ March 2022 with regard to his RTI application dated 3™ February
2022 filed under the Right to Information Act, 2005 (RTT Act) wherein he had requested
for file notings pertaining to review of COMP-11011/11/32019-1BBI.

2. In this Appeal, the Respondent has submitted that “due 7o inadvertance the file notings were not
attached however, the same was provided vide e-mail dated 24-03-2022 to the Appellant”.

3. The CPIO has confirmed that the RTI application was received by him electronically,
however, the attachment was missed inadvertently. However, copy of the file notings have
been sent over e-mail on 24™ March 2022.

4. I note that the Appellant has alleged in the Appeal that he has still not received the copy
of the file notings even after rigorous follow up. As such, he has not made any grievance
on merits of response of the CPIO. Though the Appeal is not maintainable for this reason,
I request the CPIO to respond to the Appellant again at his available e-mail ID and provide
available and eligible information in accordance with RTI Act within a period of 10 days
of this Order.

5. The Appeal is accordingly disposed of.
Sd/
(Santosh Kumar Shukla)
First Appellate Authority

Copy to:

1. Appellant, Gaurav

2. CPIO, The Insolvency and Bankruptcy Board of India, 2™ Floor, Jeevan Vihar Building,
Sansad Marg, New Delhi - 110 001.
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